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the House. [See Appendix VI, an
nexure No, 4}.

INOUUSTRIAL FINaNCE CORPORATION

*1015. Shelt Morarka: Will the
‘Minisper of Flinance be pleased to
state:

(a) the amount of loans given by
the Industrial Finance Corporation
to different companies (with names)
til) now;

(b) the names of the companies,
if any, which have not been able to
pay lnterest on the amount borrowed;

(c) the names of the companies
who have failed to repay any instal-
ment of such loan according to the
arrangements; and

(d) the names of the companies,
thc management of which Govern-
ment have, taken due to such fallure?

The Minfster of Bevenue and Ex-
penditure (Skeri Tyagl): (a) to (c). In
this connection, 1 would invite the
attention of the hon. Member to the
statements made by the Prime Minis-
ter in this House on the 27th Novem-
ber and 2nd December, 1952 regard-
ing the disciosure ot the names of in-
dividual loanees. l.0oans aggregating
Rs. 15.22,70,000 were sanctioned by
the Corporation agalnst 103 applica-
tions upto the 3lst October, 1952, out
of which Rs. 7.,95,72405 were clisbur-
sed t0 66 applicants. Upto that date,
5 concerns could not pay the intcrest
and the instalments due, whereas 5
concerns defaulted in respect of in-
terest only and § in rcsecct of instal-
ments of loan due.

(d) The Industrial Flnance Cor
poration Act does not authorise the
Government to take over the manage-
ment of any such company.

Apvisory CouNciL8

*1036. Shri Hem Raj. Will the
Minister of Home Afairs be pleased
to state:

(a) the functions and powers of
the Advisory Councils set up in dif-
ferent States for the betterment of
fc_l;’eduled areas and scheduled
rides;

{b) whether any grant has been
sanctioned for the development ot
scheduled areas in the Punjab State
and if so, what is the amount; and

(¢) how and under whose super-
vision it wlll be spent?

The Depuly Minister of Home
Affajrs (Shri Datar): (a) 1 invitethe
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attention of the hon. Member to purs
4(2) of the Fifth Schedule to the Coni-
titution.

(h) A grant of Rs. 4.78 lakhs has
been made during the current finan<
clal year under Article 275.

(¢) The amount wlll be spent by
the State Government on schemes ap-
proved by the Government of India.

RKSIGNATION OF VICECHANCELLOX,
Devnl UNIVERSITY

*1017. Shri Gldwaal: Will the
Minister of Educatfon be pleased to
state:

(a) whether Dr. S. N. Sen, the
present Vice-Chancellor of the Delhi
University bas reslgned his post; and

(b) If the reply to part (a) above
be in the aftirmatlve, what were the
viscumstances that led to it?

The Minister of Education and Na-
tural Resources and Sclentiic Be-
search (Maulana Azad): (a) and (b).
Dr. S. N. Sen bas reslgned his post for
personal reasons.

GRANTS TO WEST BENGAL

*1018. Shri N. B. Chowdbury: (a)
Will the Minister of Educatloa he
picascd to state what amount, if
any. the Government of India have
granted to West Bengal as grants to
fhe Calcutta University in the cur-
reunt flnancial year?

(b) Do Government propose to al-
lecate any more amount for the cur-
rent flnancia! year?

(¢) 1f so. what is that amount?

The Minister of Education and Na.
tural Resources and Sclentifie Research
(Maulana Azad): (a) Grants totalling
Rs. 1,35,000/- have so far been pald by
the Ministry of Education, durlng the
current year, to the Calcutta Univer-
sity for its various Departments.

(b) and (c). Thc question of grants
to the Calcutta University under the
Five Year Plan and certaln specific
schemes for the development of sclen-
tiflc and technical education Is under
consideration.

TnAINING or OrriCERS Or INcomx Tax
DXPARTMENT

“1019. Shri B. 8. Murthy: Wili the
Minister of Flnance he pleased to
state whether any special training
is glven to officers of the Income-tax
Department cngaged in assessing the
accounts of mineral producers and
mineral dealers and if so, the nature
of the trolning?





